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PREFACE

2d ‘International Practices for Approval of
s part of the series of Occasional Papers brought
ef e Members of Parliament
d autonc of the legislature to decide its own
governance based on the separation
preparation and approval of parliamentary budget is
of vital importance for any system of governance, be it the Parliamentary
or Presid we have had this practice of asserting financial
autonomy of the Secretariats of both the Houses of Parliament which has
been safeguarded by the concerned presiding officers. The paramount
anificance of such a process of protecting the independence of legislature
s budget can be better appreciated and understood if an attempt
comprehend the manner in which such budgets are prepared
oved in other Parliaments

rmakes a comparative study of the prevailing parliamentary
ountries like USA, UK, Canada, A alia and India. The
gthened the established proposition that Parliaments need
ous with regard to determining their budget so as to
vely discharge their mandated responsibilities. In this context, the
the nature and deg of autonomy enjoyed by these

1 deciding their own budget

ShriN.K. Singh, Dr. Arjun K. Sengupta and Shri Ashok
al suggestions have enrnched the contents of

rs would find this paper interesting and useful.

V.K. AGNIHOTRI
Secretary-General
Rajya Sabha
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Introduction

1.1 Democracy has emerged as the most preferred system of
governance in a vast majority of countries around the world. The cardinal
principle of democracy underlines that power vests in and emanates from
the people. The system of govemnance must, therefore, reflect the sovereign
will of the people and be accountable to them for all acts of omissions and
commissions. In the political systems of modern democracies, be they
parliamentary systems, or the presidential systems, the sum total of the
State's authority has been divided into three branches — the legislative,
the executive, and the judiciary based on the premise of separation of
powers. The essence of the scheme of separation of powers is predicated
on the principle of checks and balances among the branches of the State,
working as a safety valve and to counter balance each other to obviate
concentration of powers in any single branch

12 The best classical example of the principle of separation of
powers is obtained in the presidential system of government in the United
States of America, No member of the legisiature, the executive or the
Judiciary may simultaneously be a member of one of the other branches.
But, in the parfiamentary system of government this separation is not total
inthe sense that the Executive Government is drawn from, and accountable

to, the Legislature

1.3 While in the parliamentary system, theresis complementary
relationship between the Pariament and the Government, the Parliament
has the mandate to scrutinise the policies of the Gévernment and its
activities and hold it accountable. There is a delicate balance of power
between the two. There is a large body of opinion in the parliamentary
democracies the world over, either in favour or againsta strong Parfiament,
depending on whether one is in the side of the Government or the
Opposition. Those who defend a strong Parliament almost unequivocally
advocate its supreme representative and democratic credential as the
best antidote against possible executive tyranny. But, ethers who criticise
Parliament hold that it restrains the power of the Executive through its
ability to query, amend and block government legislation. As a result, the

1




Independence of Parli and its Budg
Process

(a) Budgetary Control

2.1 The power of the Parliament to frame and control its own budget
entany stlordr i without interference from any outside body is inherent to the idea of
0 Sechutarsk i autonomy of Parliament. However, the importance of Parliament's
independence to control its own budget was emphasized in a statement
of principles on parliament-executive relations made at an Inter-
Parliamentary Union Regional Seminar on Parliament and the Budgetary
Process
In accordance with the fundamental principle of the separation of powers.
the intemal budget of the Parfiament should be drawn up under the sole
responsibility of the House, and subsequently presented to the Executive
to be incorporated into the national budget. The Executive is not to
dge the appropriateness of the resources requested by Parfiament to

€re is a very strong link between the extent of administrative

ncial autonomy of the Parliament and its wide ranging powers to

Parliament's authority to prepare its own

udget varies from country to country The power of Parliament has a

nificicant bearing on the degree of automonmy it has: While there are

w parliaments, in which parfiamentary over pi tary

er parliaments, where such independence

almost non-existent and parliament's control over its budget is

ervient to the Executive supervison and control, Thefe are, of course,
intries that combine both positions in equal measure.

(b) Budgetary Autonomy
The power of Parfiament to decide its own budget without
from the executive is essential for protecting its institutional

ted by Mr Lahaou Touré (Mali), General Rapporteur. Bamako




ost of the parliaments, pariiam:
it all debated, and agreed to with
inciuded within ti
rparliaments, its agreemen

ore or after the passing of

ponsible for the preparation
to country. For example, in Fiji, Ma

United Kingdom, this is undertaken by the Clerk

niand by the Office's Committee of the Parliament, and ir
egal and the Belgian Senate by Questors. In
S are drawn up by the directing authority of Parliame
nmittee, on the basis of figures prepared by the adm

es and then approved by the Chamber as a whole

g Officer. to

House of Representatives; the Board of Administration in the Swedish
Riksdag: and the House of Commons Commission in the UK House of
Commons

There are also quite a number of parliaments in which, by

drawing up of the budget is subject to the intervention of the

of Finance. Negotiation takes place between the parliamentary

horities who draw up its budget and the Ministry of Finance before the

final draft is agreed. In several cases, the intervention goes as far as
imposing a decision

2.10 There are also certain parliaments that enjoy a genuine financial
autonomy even though the draft budget is submitted for examination to
the Minister of Finance. For example, the case of the German Bundestag
or the Parfiament of the United Kingdom, where the government does not
challenge the parfiamentary budget Parliamentary tradition and convention
safeguard the autonomy of legislature on budgetary matters over the letter
of the law.

angements for the
Audit of Au




3 OrS in Certain parfiaments also assume a key role in the

m w ofthe t Fs.*a\ememdproposmgexpendmre auditing

. I . They can receive delegated powers from the
Structure and Management of Parliament Budget

(a) General Structure of the Budget

types of criteria have been applied with different
degre Internal inspec! (by parliamentary bodies) and/or external
inspection (by bodies independent of parliaments), on the one hand; a
priort inspection during the course of Implemetation of the budget or a
posteriori at the end he exercise, on the other. The combination of
these criteria indicates the ir portance of the procedures of inspection in
parliamentary budget

Ipple
parliaments, include the sal
receipts from cafeter

In the majority of 1es, the sovereignty of Parliament is
€ ontrols its ounts, and no other
and capita
ipal items penditure comm all

authorities, such
ng in terms of

eral, etc

Office

level. He delegate:

specialised departrr h as the Bureau or Parli;

which helps hirr ng the t
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Practice in the Indian Parliament
(a) Financial Autonomy of Indian Parliament and its Secretariats

The Rajya Sabha and Lok Sabha Secretariats are Independent
bodies under the overall control
Lok Sabha, respe:

gh protracted correspondence with the Executive from

time to time and parliamentary conventions and directions from the Chair
One of the vital conventions regarding Financ Autonomy of Lok Sabha
and its Secretariat was established in 1964, on the floor of the House,
when the Hon'ble Speaker gave the following decision

It is not possible to have the Dem: o parliamentary
departments of the Lok Sabha and the Rajya Sabha discussed by
this Hou That cannot be done because there is nobody to answer
that though this year it be possible, that

a Committee—

Accounts Committee

mmittee and one other Hon'ble

Member, b eputy Speaker or someone else, that is, of three

Members—to go into t counts, look into them, scrutinize them
d then they will ore me. After | have certified t

t not to be any check

(b) Budget Estimates of Indian Parliament

Jdget Estimates of the Rajya ¢ a and the L
3s are approved by the respective Secretarie
the estimates are forwa o the Ministry
1 the Union Budget. Tt st E are prepared
as per the budget code of the Goy under the various units of
appropriation
4.3 The Budget Estimates of both the H uses of Parliame and their

Secretariates consist of two parts. the charged expenditure and the voted

9

expenditure. The charged expenditure of each House and its Secret;

to the salary and allowances of the respective Presiding Officers

voted expenditure, inter alia, comprises the salary allowances, etc
respective Members, Leader of Opposition and its Secretariat Secretariat
the Leaders, Deputy Leaders or Ch f Whips of recognized parties/groups
the respective Secretariat and the Pay and Accounts Office of the Rajya
Sabha and the Lok Sabha.

4.4 The Budget Estimates of both the Houses of Parliament and
their Secretariats are not subject to examination by any Departmental
Committee of the Ministry of Finance or any other Committee of Parliament
In case the Ministry of Finance has to make any suggestion in respect of
the estimates, the same is submitted to the Chairman Rajya Sabha
Speaker, Lok Sabha for their consideration and orders and a final d
acceptable to both is arrived at after discussion * In event of any differe
of opinion between the two, the viewpoint of the Chairman Rajya Sabha
Speaker, Lok Sabha prevails, as it is for the Pres; B
Houses to decide what is necessary for their resp
Secretariat in the efficient discharge of assigned respons

(c) Separate Demand for Grants for both Houses of Parliament

4.5 The expenditure incurred on var s of appropriations
Rajya Sabha/L.ok Sabha and their respective Secretariats is met from
Consolidated Fund of India. As in the case of other Ministries of the
Government of India separate demands for grants in respect of both Houses
are also presented to Parliament. Parliament sanctions the expend
through the Appropriation Act * No cut motions or discussions relat
the budget of both the Houses of Parliament and ecretariats are allo
on the floor of the House If a Member wishes 0 haveany information, it
supplied to him under the orders of the Chairman or the Speaker, as the
case may be

4.6 Once the Demands for Grants of the Rajya Sabha, the Lok Sabha
and their respective Secretariats are passed by the Parliament and placed
atthe disposal of the respective Secretariats, each unit of appropriatior
independently monitored and expenditure incurred as per the re

under each unit of appropriation. The executive is not suppo

n the financial management of the Secretariats of the Parliament

d Procedure of Par
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legislative branch bill without questioning the
ngress has determined

b) Parliament of United Kingdom

ns Commission, a statutory body of six

ons, established under the House of

responsible for the management

to Members. The Speaker is ex-

Leader of the House [Cabinet

parliamentary affairs] is an ex-officio Member

ominated by the Leader of the

n and three other Members are appointed by the House. The
y for the staffing and expenditure of

rtments, and in particular approves and lays before the House

3l Estimate for Hi Administration * Administrative expenditure
me not subje and the Treasury has no formal

cutive of the House of

Accounting Officer for the
nistration and is, therefore

the House departments and for other
annual estimates of

e of Commons
e administration and services of
House for its approval After
tis forwarded to the Treasury
expenditure on Members
onsidered by the Members

hip

the departmer e Department of the

to the President and to the Senate for the

f the department

partmet
ts establishe

with a broad ran

erformar
The Senate Department receives

Appropriation (Parliamen!

the Senate through the Pr tof andi t

by the Senate vawm.; Committee on Appropnations and Staffing

PublicAdministration Committee. It is also subject to examination a

by(neAudw'—uum-u\ and continuously throughout the year by a:

auditor

harate appropriation bill for the Parliament was recommended

t Committee. Besides, the Committee recommended for the

creation of @ mechanism for cons jenng staffing proposals and \.’3"“' min
the a""rm riat r the Department o

the governme!

supported by all parties in the Ser
subje

maintaining ultimate control over
Parliament because of its res
However, the procedure is thal each administrative
prepares its own budget, which is part of the
the Treasurer to Parliament for approval

5

for 1982-83

nd, thereafter, the Appropriations .ww Committ
s first appointed in 1982 The Select Cc

establishment of a similar Standing Committeg

Representatives to consider staffing and appropratiqns matters relating

that House. and to meet with the Senate Commiittee in relation to Joi

services. The govemment, however, has notpermitted the establishment

of such a Committee in the House
(d) Canadian Parliament

5.12 The House of Commons, which is ona of the three constitue
elements of the Parliament of Canada, has the privilege to regulate

ger's Australian Senate Practic £ part

1A <~p arate appropnation bill for the Parliament was introduced
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International Practice of Approval of Budget of the

Sl Country
No.

NEW ZEALAND

Parliament: A Comparative Assessment

(a) Commonwealth Countries

Practice and Procedure of
Preparation and approval of
Budget

Country

AUSTRALIA Each administrative department of
nent prepares its own budget
s part of the g

ented

which ral budget

y the Treasu

Parliament for

Rajya Sabha ar

Lok Sabha as 280

prepares the

Auditor

Control of
Accounts

By each department
of Parliament, subject
ny by the

Auditor-General

to scru

SOUTHAFRICA

By Parfiament

SRILANKA

By Pariament

10. UNITED
KINGDOM

Parliament and by the

Practice and Procedure of
Preparation and approval of
Budget

e budget is prep

f the H

etariats of both H
are budget estimates
approved by the Finance Committee

of the House med. The
approved are included in
es of the Federal
The budget is prepared by the
Secretary of each House

clusion in the

which are prese

The Clerk
Assembly prepares the annual

estimates penditure which, afte
examination by the appropriate
committee of the House. are

arded to the Government f

approval. The approved ates are &
submitted to the Assembly fo

adoption

The Clerk of each House prepares
the annual estimates of the expenditure
fter examination by the
appropriate committee, are
forwarded to the Treasury for
approval before their presentation to

Parfiament

Control of
Accounts

esident of the

Senate

By the
Assembly and by the
Auditor-General

& of the

By Parliament
subject to an annual
audit by the
Auditor-General
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